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CALLING ATTENTION TO A MAT- | urgency,

TER OF URGENT PUBLIC IM-
PORTANCE

_REPORTED FINALISATION OF PLANS FOR
POSTING A LARGE TEaM or U.N.
OBSERVERS IN BANGLA DESH AND
REACTION OF THE (GOVERNMENT OF
INDIA THERETO
SHRI K, C. PANDA (Orissa): Sir,

I call the attention of the Minister of

External Affairs to the reported fiina-

lisation of the plans for posting a
large team of U.N, observers in Ban-

gla Desh and the reaction of the Gov- |

ernment of India thereto.
THE MINISTER OF EXTERNAL

AFFAIRS (SARDAR SWARAN
farz A
SINGH): Mr. Chairman, Sir, hon,

‘Members must have read press re-
ports of the U.N, Secretary-General’s
memorandum to the President of the
Security Council and his Aide Me-
moire, to India and Pakistan as well
as our reply to the latter, Copies of
these three documents are placed on
the Table of the House,

Ags Hon’ble Members will see, we
are totally opposed to the vosting of
any UN Observers on our territory.
So far as the posting of observers on
" the Bangla Desh side is concerned, 1t

is our considered view that the mere

posting of observers in Bangla Desh,
particularly in the border, is not like-
ly to create the necessary feeling of
confidence among the refugees who
are now in India. What is needed is
" an immediate stoppage of the military
atrocities so that the further influx
" of refugees may cease, and a political
solution acceptable to the people of

Bangla Desh through their already
elected representatives is brought
about.

The mere posting of observers will
only create a facade of action as a
cover for the continuation of the pre-

- gant policies of the militars rulers of
- Pakistan and further aggravate the
suffering of the people of Bangla
- Desh.
United Nations ‘Aide Memoire
. The repatriation of the refugees

from East Pakistan now in India is i
a matter of the utmost concern and |
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public importance
The Secretary-General is
anxious to do everything possible, in
cooperation with the Governments
concerned and complementary to their
own efforts, to facilitate the voluntary
repatriation of the refugees 1n a se-
cure and orderly manner which takes
due account of their welfare. One
possible method of doing this might
be to establish a limited representa-
tion of the High Commissioner for Re-
fugees on both sides of the border,
The High Commissioner for Refugees
is already acting as a focal point for
the United Nations effort on behalf of
these refugees, The representative of
the High Commissioner would ke sta-
tioned at collecting points on the In-
dian side, at border crossing points on
both sides, and in reception centres on
the Pakistan side. It is the feeling of
the Secretary-General that before
attempting to make such an arrange-
ment on a large scale, it would Ge de-
sirable to test it in a limited way in
order to ascertain whether 'n practice
it would serve a useful purpcse in
facilitating the process of repatria-
tion.

The Secretary-General therefore
wishes to suggest to both Govern-
ments concerned that representatives
of the High Commissioner for Refu-
gees be accepted in two or three se-
lected areas on both sides of the bor-
der, the areas to be suggested by the
Governments in consultation with the
High Commissioner, Were  this
arrangement to prove useful, it would
then be possible to expand it gradual-
ly to include most, or all, of the re-
patriation point

The Secretary-General expresses
the hope that the Government of India
will be prepared to give the necessary
cooperation to make this initial en-
deavour possible, A similar sugges-
tion has been made to the Permanent
Representative of Pakistan.

and August, 1971

Text of UN Secretary-GeneraVs Me-

morandum to the President of the
Security Council

Por some monthg now the members

of the Security Council #nd many
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[Sardar Swaran Singh]
other members of the UN hkave heen
deeply preoccupled with developments
in East Pakistan and the adjacent In-
dian States and their consequences or
possible consequences I mysetf ex-
pressed my concern over the situation
to President Yahya Khan shortly after
the events of March 1971 and have
been 1n continuous touch wish the
Governments of Pakistan and India
both through their Permanent Repre-
sentatives at the UN and thrcough
other contacts. In these exchanges I
have been actually aware of the dual
responsibilities of the UN, includirg
the Secretary General under the
Charter, both to observe the provi-
sions of its Article 2 paragraph 7 and
to work within the framework of In-
ternational Economic and Socital Co-
operation to help promote and ensure
human well-being and humanitarian
principles.

2. It was with this latter responsi-
bility in mind that I appealed for as-
sistance both for the refugees from
East Pakistan in India and for the
population of East Pakistan. In
order to channel the assistance given
In response to those appeals. 1
designated the UN High Commissioner
for Refugees as the focal point for as-
sistance to the refugees n India and
appointed, with the agreement of the
Government of Pakistan a represen-
tative in Dacca, in order to make
effective use as possible 1s of the in-
ternational assistance -nade available
for the relief of the population of
East Pakistan, Both of these humani-
tarian efforts have been reported
upon in detajl elsewhere, and the
Economic and Social Council held a
full discussion on both operations on
16-7-71 based on statements to the
Council by the UN High Commission-

er for Refugees and the Assistant
Sepretary-Generaly, for Inter Agency
Affairs, I take this spportunity io
express my warm gratitude to the
Governments the United  Nations
Agencies and programmes and 1o the
voluntary organisations which have
responded generously to my appeals.
I also wish to express my apprecia-
tion to the Governments of India and
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Pakistan for their cooperation  with

my representatives 1n the field,

3. As the weeks have passed since
last March I have become increasing-
ly uneasy and apprehemsive at the
steady deterioration of the siluation
in the region in almost all 1ts aspects,
In spite of the generous respcnse of
the international community to my
appeals for assistance for tne refugees
from East Pakistan now in India the
money and supplies made available
are still nowhere near sufficcent and
the Indian Government still faces the
appalling and disruptive problem of
caring for an unforseeable period of
time for millions of refugees whose
number 1s still increasingz. In East
Pakistan International anl Govern-
mental efforts to cope with the re-
sults of two successive disasters one
of them natural are increa.ngly ham-
pered by the lack of substanuial pro-
gress towards a political reconciliation
and the consequent effect on law, or-
der and public administration in Kast

Pakistan, There is a danger that se-
rious food shortages and even famine
could soon add to the sufferings of the
population unless conditions can be
improved to the point where a large-
scale relief programme can be effec-
tive, Equally serious is tha undoubt-
ed fact that reconcihation and im-
proved political atmosphere and the
success of relief efforts are indispens-
able pre-requisites for the return of
any large proportion of the refugees
now 1n India, The situation 15 one
in which political economic and sovial
factors have produced a series of vici-
oug circles which largely frustrafe the
efforts of the authorities concerned
and of the International community to
deal with the vast humanitarian prot-
lems involved,

4 These human tragedies have con-
sequences in a far wider sphere. The
violent emotions aroused could have
repercussions on the relations of reli-
gious and ethnic groups in the sub-
continent as a whole and the relation-

ship of the Governments of India and
Pakistan is also a major component of
the problem, The conflict between
the principles of the territorial integ-
rity of States and of self-determina~
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tion has often before in history given
rise to fratricadal strife and has pro-
voked 1in recent years highly emotion-
al reactions in the international com-
munity In the present case there is
an additional element of darger for
the crisis 1s unfolding in the context
of the long standmng, and unresolved,
differences between India ard Pakis-
tan—differences which gavas rise 1o
open warfare only six years ago, Al-
though there can be no question of
the deep deside of both Governments
for peace, tension between them shows
nos i1gn o subsiding The situation on
the borders of East Pakistan 1s parti-
cularly disturbing, Border clashes,
clandestine raids and acts of sabotage
appear to be becoming more freguent,
and this all the more serious since
refugees must crogss this disturbed
border if repatriation 1s to become a
reality, Nor can any of us icre 1n
the UN afford to forget that a major
conflict 1in the sub-continent could
all too easily expand.

5. In tragic circumstances <uch as
those prevailing in the <ub continent
it is all too easy to make moral judge-
ments, It is far more difficult to face
up to the political and human reali-
ties of the situation and fo help the
people concerned to find a way out of
their enormous difficulties. Tt is this
latter course which, in my view, the
UN must follow,

6. I do not think that I have paint-
ed too dark a picture of the present
situation and of its possible conse-
quences, In the light of the inferma-
tion available to me, 1 have reluctant
1y come to the conclusion that the
time is past when the international
communty can coniinue to stand bv
watching the situation deteriorate and
hoping the relief programmes, huma-
nitarian efforts and good intentions
will be enough to turn the tide of
human misery and potential disaster,
T am deeply concerned about the pos-
sible  consequences of the  present
situation, not only in the humanita-

rian sense, but also as a potential
threat to peace and securitv and
therefore it was a bearing on the

future of the UN as an effective in-
strument for international cooperation

[3 AUG. 1971 ]

a matter of urgent
public importance )

and action. It seems to me that the
present tragic situation, in which
humanitarian, economic and political
problems are mingled 1in such a way
as almost to defy any distinction bet-
ween them, presents a challenge to
the UN as a whole which must be
met  Other situations of tnis kind
may well occur 1n the future If the
organisationg able to develop the new
skill and the new strength required
to face future situation of this kind.

7. It 13 for these reasons that I am
taking the unusual step >f reporting
{o the President of the Security Coun-
cil on a question which has not been
mscribed on the Council’s agenda.
The political aspects of this matter
are of such far-reaching .mportance
that the Secretary-General 1s rot in
a position to suggest precise couise of
action before the members of the Se-
curity Council have taken note of the
problem, I believe however, that the
United Nations with its long experi-
ence in peace keeping and with its
varied resources for conciliatton and
persuation must and should now play
a more forthright role in attempting
both to matigate the human {iragedy
which has already taken place and to
avert the further deterioration of the
situation,
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8 The Security Council, the world’s
highest body for the maintenance of
international peace and security is in
a position to consider with tae atmost
attention and concern 1the present
situation and to reach some agreed
conclusions as to measures which might
be taken. Naturally it is for the Mem-
bers of the Security Council them-
selves to decide whether such con-
sideration should take place formally
or informally in public or private, My
primary purpose at this stage is to
provide a basis and an opportunity for
such discussions to take place and to
express my grave concern that all
possible ways and means should be
explored which might heln to resolve
this tragic situation.

Text of the Aide Memorie

The repatriation of the refugees
from East Pakistan now in Irdia is
a matter of the utmost -oncern and
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urgency, The Secretary-General is
anxious to do everytihing possibie, in
cooperation with the Governments
concernted and complementary to their
own efforts to facjlitate the voluntary
repatriation of the refugees in a se-
cure and orderly manner which takes
due account of their welfare. One
possible method doing this might be
to establish a limited representation
of the High Commissioner for Refu-
gees oa both sideg of the border. The
High Commissioner for Refugees is
already acting as a focal point {or the
United Nations efforts on behalf of
these refugees. The representalives of
the High Commissioner would be sta-
tioned at collecting poinis on the
Indian side at border crossing points
on both sides and in reception centres
on the Pakistan side. It is the feceling
of the Secretary-General that before
attempting to make such an arrvange-
ment on a large scale it would be de-
sirable to test it in a limited way in
order to ascertain whether in practice
it would serve a useful purpose in
facilitating the process of repatria-
tion.

2. The Secretary-General therefore
wishes to suggest to both Govern-
ments concerned that vepresentative
of the High Commissionsr for Refu-
gees be accepted in two or three se-
lected areas on both sides ¢f the bor-
der, the areas to be suggested by the
Governments in consultation wiih the
High Commissioner, Were this
arrangement to prove useful, it would
then be possible to expand it gradu-
ally to include most or all of the re-
patriation points.

The Secretary-General expresses
the hope that the Government of India
will be prepared to give the necessary
cooperation to make this initial en-
deavour possible, A similar sugges-
tion has been made to the Permanent
Representative of Pakistan on 19th
July, 1971,

Our_ Reply.f'o' _tite‘ Aj;ig IM.emorie

‘Government of India share the view
of the Seceretary-General that the

Calling Aitention to . { RAJYA SABHA]

o matter of urgent
public importance

repatriation of the refugees from East
Pakistan, now in India, is a matter of
utmost concern and urgency. Ot
even greater concern and urgency is
the need to stop military atrocities in
East Pakistan and the consequent
daily flow of refugees into India at the
rate of 40,000 to 50,000 a day. The re-
fugees already in India are unlikely
to return as long as this further exo-
dus continues. Government ol India
have noted with infinite dismay and
grave concern that far from encourag-
ing return of refugees or stoppinz or
reducing the further flow of refugees
from East Pakistan to India, their
number has increased by nearly four
million since President Yahya Khan
made his statement on the 25th May
that he would agree to allow these
Pakistani citizens to return to their
own country.
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2. The root cause of the inflow of
over seven million refugees into India
and the daily exodus that still conti-
nues can only be explained by the
total absence of such conditions in
East Pakistan as would encourage or
enable the refugees to return to their
homes. The chaos and the systematic
military repression and the decimation
of the Bengali-speaking people in East
Pakistan continue unabated, as indeed
is clear to any objective reader of the
World Bank and the public statements
of over 1,000 independent foreign
observers who have visited East Pa-
kistan and heard the tales of woe from
the refugees themselves in their camps
in India,

3. The burden on the Govermment
of India in looking after millions of
refugees, whose number is still in-
creasing every day, has been recogni-
sed, by all. It has equally been recog-
nised  that in Pakistan efforts to
cope with the results of two succes-
sive disasters, one of them natural and
the other man made, are increasingly
hampered by the lack of substantial
progress towards political reconcilia-
tion and consequent effect on law
and order anc public administration
in East Pakistan. An improved politi-
cal afmosphere in East Pakistan is an
indispensible prerequisite  for the
return of the refugees, =~
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India has no desire to prevent the
refugees from returning to their
homeland, indeed we are most anxi-
ous that they should go back as soon
as possible and as a first step, condi-
tions must be created in East Pakis-
tan to prevent the further arrival of
refugees into India. In this context,
the Secretary General must have seen
the report and statement cf 30th June
by the UNHCR refuting Pakistani al-
legation that India is obstructing the
return of refugees. Prince Sadruddin
is further reported to have said there
was absolutely no evidence for the
host Government having obstructed
the refugees if they wanted to  go.
Again in Paris on 10th July the Prince
in reply to a question said that it
would not be logica] to say that India
was in any way holding back their
return. On July 19, at Kathmandu,
two volunteers of the British organisa-
tion “War on Want” described as
“rubbish” Pakistani allegation that
India was holding refugees and pre-
venting their return. At Calcuita on
July 22 Mr. Manfred Cross, an Aus-
tralian MP, described as “impossible”
the Pakistani propaganda that refu-
gees are being prevented in return-

ing to Bangla Desh. Hon’ble Mr.
Cornelius E. Gallagher, Member of
the US House of Representatives,

made a statement on the 10th of July
in the House stating that “the res-
ponse of the Indian Government to
the crisis created by the action of the
Government of Pakistan hag  been
magnificient. They have demonstra-
ted almost unbelievable restraint in
view of the provocative effects of the
army’s brutal sweep, and they have
ghown inspiring compassion to the re-
fugees. If it can ever be said that any
Government is truly moral and huma-

nitarian, the Government of Prime
Minister Indira Gandhi has eaI:ned
that distinction in the weeks since

the first refugee crossed her border.
*The sheer number of refugees is irre-
futable evidence of the brutal policies
pursued by the Government of Iakis-
tan to crush the people who won the
election. Based on interviews I con-
ducted with a cross-section of the re-

b2

fugees, 1 nqw,.belieye that a calcula-

- b s

fel attempt to crush the intellectual
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life of the Bangali community occur-
red because of mass killings of profes-
sors, students, and everyone of any
distinction by the Army. This, in my
judgement, gives creadence to the
charge of genocide”. Apart from
these and many other statements of
this nature, not even a single respon-
sible and reputable report has ever
indicated that the return of refugees
or their continued inflow is due to any
other cause except the intolerable and

tragic conditions prevailing in  East
Bengal.
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7. In this background, Government
of India must express their total op~
position to the suggestion for the in~
duction of a “limited representation of
the High Commissioner for Refugees
on both sides” and must categorically
state that they resent any insinuation
that they are preventing the refugees
from returning to East Bengal. They
allowed them to enter India purely on
humanitarian grounds ia spite of the
most serious impact on her  social,
political and economic  structure.
Government of India are anxious that
they return as soon as possible, The
Presence of the United Nations or
UNHCR representatives cannot help
in this,. On the other hand it would
only provide a facade of action to
divert world attention from the root
cause of the problem which is the
continuation of military  atrocities,
leading to further influx of refugees
and absence of a political settlement
acceptable to the people of East Pakis-
tan and their already elected leaders.

8. The UNHCR has a fairly strong
team of senior officers located in Delhi
and they have been given every faci-~
lity to visit refugee camps. In fact,
Mr. Thomas Jaimeson, Director of
Operations of the UNHCR who is the
Chief Representative of the UNHCR's
office in India, hag recently returned
from a second tour of the refugee
camps. He was allowed access to
all the refugee camps and was given
facilities to visit these camps includ-
ing those in the border areas. Apart
from this a thousand foreign obser-
vers have visited these refugees
camps, and most of them have publi-
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cly stated that the refugees have
taken shelter in India from the mili-
tar'y oppression in Bangla Desh and
are not willing to return unless sui-
table conditions are created ensuring
their safe return through a political
settlement with Sheikh  Mujibur
Rehman the acknowledged leader of
East Pakistan and his already elected
colleagues. In the light of the infor-
mation available to Government of
India and to the interested Govern-
ments and organisations, they have
painfully come to the conclusion that
the time is past when international
community can continue {o stand by,
watching the situation deteriorate and

merely hoping that the relief progra- ‘

mmes, humanitarian efforts, posting of
a few people here and there, and good
intentions would be enough to turn
the tide of human misery and poten-
tial disaster.

9. While, therefore, the Govern-
ment of India have no wish to lend
their support to any proposal which
will deflect attention from the basic
problem or diffuse concern from the
fate of the unfortunate refugees, they
would welcome any action by the
United Nations which would ensure
and guarantee, under .deauate inter-
national supervision, that the refu-
gees’ lands, houses and property will
be returned to them in East Pakistan
and that conditions are created there
to ensure the safe return under credi-
ble international guarantees without
threat of reprisal or other measures
of repression from the military au-
thorities of West Pakistan, It is pain-
ful to note that even the handful of
refugees who ventured to return to
East Bengal have not only been not
allowed to go back to iheir homes and
villages but have been subjected to
endless indignities and inequities
and even made to do forced labour
and face many other ditficulties. Gov-
ernment of India should like to draw
the Secretary General's attention in
this context to the New York Times
report and photographs published on
the 27th July, 1971 In these circum-
stances it is unrealistic to hope that
these circumstances will begin to be

[RAJYA SABHA]
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changed by the posting of any per—

sonnel on the Indjan side of the bor-
der. The Government of India can-
not support such a facade of action in
the full knowledge that it is unrealis—
tic, unhelpful and even dangerous.
They find therefore the proposal to-
tally unacceptable,

10. The crux of the problem is the
situation inside East Bengal where an
army from a distant territory is ex-
ercising control by sheer force and
brutality. If the international com-
munity is serious about the need for
return of refugees to East Bengal the
first step that has to be taken is to
restore conditions of normalcy inside
East Pakistan through a political set-
tlement acceptable to the people of
East Bengal and their already elect-
ed leaders, and take such internation-
ally credible measures as would as-
sure the refugees their safe return
without reprisals etc.

SHRI K. C. PANDA: Sir, the pro-
posal to post United Nations observers
even in Bangla Desh is mischievous
and is motivated by considerations to
help Pakistan. In any case, we are
one with the Government of India in
rejecting the U.N. proposals to post
U.N. observers on the Indian side of
the border. Such a proposal has to
be rejected with all the emphasis at
our command. No foreign observers,
even if they are posted by the United
Nations, will be allowed and must be
allowed on our territory under any
circumstances, In any case, if the UN
observers are being posted in Bangla
Desh with a view to improve the po-
litical atmosphere to create conditions
for the return of the refugees and to
check the activities of the Pakistan
army which is exercising control over
the Bangla Desh by sheer force and
brutality, we may have no objection
to the UN Observers earnestly work-
ing to try and restore conditions of
normalcy inside Bangla Desh for a
political settlement acceptable to the
people of Bangla Desh and their al-
ready elected leaders, headed by
Sheikh Mujibur Rehman and  take
such internationally credible measures
as to assure the refugees their safe
return without reprisal, as has been
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stated in the Indian note to the UN
Secretary-General, we may have no
objection to the observers. However,
if the observers were to interfere in
the activities of Mukti Fauj, who are
fighting for their freedom and inde-
pendence, we have to take serious ob-
jection to the presence of UN obser-
vers in Bangla Desh, In this connec-

tion 1 want to quote from the note of !

the UN Secretary-General wherein he
raises a controversial point. He says:
‘The situation on the borders of East
Pakistan is particularly disturbing...’

MR. CHAIRMAN: If you do not
want to put a question, I will call
some-body else,

SHRI XK. C. PANDA; May I there-
fore know from the Minister whether
the UN has informed the Government
of India details of the functions
and responsibilities of the UN obser-
vers in Bangla Desh and if so, whe-
ther a copy of the same would he
laid on the Table of the House? Whe-
ther these functions confine only o
put down repressive measures of
Pakistan military junta and to look
after and ensure that local people are
ne more maltreated and harassed by
the military, their normal life not
interfered with in any way and to
ensure that there is no more influx of
refugees to India from Bangla Desh
and also ensure early return to Ban-
gla Desh refugees from India to their
homes?

MR. CHAIRMAN: This is
done. You put your question.
cannot put a dozen questions,

SHRI K. C. PANDA: May I know
whether the Government of India has
any information that the UN obser-
vers are likely to interfere with the
activities of the Mukti Fauj and if sn,
what is the reaction of the Govern-
ment of India in this regard as such
interference would make the fask of
freedom fighters difficult in fulfilment
of their objectives? Finally, T would
like to know whether Government
has now reached a stage, specially in
the face of activities of certain Super-
Powers including the UN Secretary-
General to give a formal recognition
to Bangla Desh?

not
You
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SARDAR SWARAN SINGH: I

have noted his views. He has not
asked anything specific from me,
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st grae fag Wt (Taeaw):
HET wEted F wY wAW aFF | FIAT
3w’ wreg F1 INA (FAT & | § A ST
F1gaT (% U REaT ¥ 5ona ¥ 7 g o
T SE 3§ FOAT 3W W FT AU
faar aar & 7 sHifE o A Afafora

yfzariz 77 ws & agififeas Gfeadie

acceptable to the people of East Pa-
kistan and their already elected lea-
ders,
g M F R A @ g | AT H ag
AT AT 12 AT AT HT T ST
feqr oy & 98 § oY 9 wWew F7 Iow@
g 2
The crux of the problem is the situa-
tion inside East Bengal where an
army from a distant territory js ex-
ercising control by sheer force and
brutality,

zafgm § gearT 4 4 FFAT F gaw
5 a1 whe ¥ W 3 eAwew Gemwy
¥ geaey ¥, a7 fow (547 2w w7 ol
Farer F7 qifeata F 1% ° Ao qg
ST FTAT FRA & AT gWMT IH
qIa w7 wedier & fw wiaa § o«
T4 §eT qT{FETT FET AT AT 7 &
£XT AT FET AT | GH F1 AT A
FET SEAAT | FAT GYHRIL 9 q99 A
F1E Tqse aTq agT 9T T !

# oh AR TEF O AR g
7R ¢ YTHFT A &7l &
We are totally opposed to

U.N. observers to India.

AT F1 FT FY U FHEAT AT A FY
aTeT

The Government of India is not able
to understand what purpose ihe post-
ing of a few men on the Indian side
of the border will fulfil.

¥ gTHIT & AEW

“What purpose the posting of a few
men”

sending
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[#f g2z {ag we 7]
foa ez wy @ fFaT TR wE AT
- wfgw e T FT 9T FET AR
TRRAT AT qTAT AT T G HF
& q% 7

SARDAR SWARAN SINGH: With
regard to the first question, while
dealing with the international com-
munity we have to use expressions
which are understod in the interna-
tional community and therefore it is

- not possible for me to give the type

- of assurance that the hon. Member
mentione. 1 bowed to the wishes of
the House and agreed to use ‘Bangla’
Desh, on the floor of the House but I
cannot use the same expression with
the international community.

About the second question, if the
hon. Member takes the trouble of
going through the entire reply—he
has read only one sentence—he will
not feel the necessity of putting this
question, That ig clear rejection of
the proposal; only the language that
is used is polished but the meaning is
«quite clear.

SHRI
DARI: I would like that extract to be
read because I specifically read the
sentence and he wants to make out
that what he means has been explain-
ed there,

MR. CHAIRMAN: You wanted a
clarification and he clarifies by saying

that it is total rejection of the pro-
posal.

SHRI SUNDAR SINGH BHAN-
DARI: Af®g #W 9@ All

that the Government of India has ex-
pressed is “The Government of India
is not able to understandard what
purpose the posting of a few men on
the Indian side of the border will
fulfil.”
. TAAT EY 39 ¥ Seor@ & | e oo e
- &7 Joorg TW AT ¥2eHe W g A 7
" SARDAR SWARAN SINGH: Now
that the hon, Member has not himself
taken the trouble I will draw his
“attention to paragraph T:

[l
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“In this background Government
of India must express their total
opposition to the suggestion for the
induction of a “limited representa-
tion of the High Commissioner for
Refugees on both sides” and must
categorically state that they resent
any insinuation that they are pre--
venting the refugees from returning
to East Bengal.”

Why did you not read this?
SHRI SUNDAR SINGH BHAN-
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- DARI: It was not available; he is only

just now reading it.

SARDAR SWARAN SINGH: Then
don’t put a question if you have not
read it.

SHRI SUNDAR SINGH BHAN-
DARI: Why not? It is my right.

SHRI CHITTA BASU (West Ben-
gal): As you remember in the course
of a question I asked the hon. Minis-
ter to say whether the note of the
Secretary General of the United Na-
tions to the United Nations Council
President sought to equate India and
Pakistan on the issue of Bangla Desh
and he said in reply that there has
been no equation in this particular
case. Even a perusal of the note of
Mr, U. Thant to the United Nations
Council President would show  that
there has been a deliberate attempt on
the part of the Secretary-General of
the United Nations to equate the
position of India and Pakistan on
the Bangla Desh issue. If you permit
me I will read out a certain portion
which has appeared jn the press and
you will agree with me that there
has been az delberate atempt on the
part of th United Nations to equate the
posiion of India and Pakisan. I shall
read a small portion. I quote:

I shall read a small portion. I
quote:

“In the present case there is an
additional element of danger for
the crisis is unfolding in the con-
text of the long standing, and un-
resolved differences between India
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and Pakistan—differences which
gave rise to open warfare only gix
years ago. Although there can be
no question of the deep desire of
both Governments for peace, ten-
sion between them shows no sign
of subsiding. The situation on the
barders of East Pakistan is parti-
cularly disturbing. Border clashes,
clandestine raids and acts of sabo-
tage appear to be becoming more
frequent.”
Sir, this is nothing but the attempt
of the United Nations to equate India
with Pakistan, but in its reply to the
note our Government has not dealt
with the specific matter in which an
attempt has been made to equate
India with Pakistan. May I know
what is the reason why the Govern-
ment of India has not protested against
this kind of stand taken by the United
Nations? Is it not a fact that the
posture and the stance taken by the
United Nations has emboldened Gene-
ral Yahya Khan to give the-threat of
a general war against India? Is it
also not a fact that this stance of the
United Nations hag emboldened Gene-
the pressure mounted by the United
States of America on the United Na-
tions Secretary-General? I want this
to be clarified. Why dig not our note
express our protest at the endeavour
being made by the United Nations
Secretary-General to equate the posi-
tion of India with Pakistan? My se-
cond point is why in the note given
by us to the UN Secretary-General
we have not raised the question of
the release of Sheikh Mujibur Rah-
'man. In the note we have rightly
pointed out that the problem can be
solved by a political settlement ac-
ceptable to the people of Bangla Desh
ang their elected leader, but we have
not mentioned in categorical terms the
release of Shelkh Mujibur Rahman
and requesting the United Nations to
exercize their good offices tp secure
the release of Sheikh Mujibur Rah-
man, who is going to be court-mar-
tialled by the Pakistan Army junta.

SARDAR SWARAN SINGH: The
hon. Member has no objection to what

1971 } a matter o} urgent
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I have said, but he asks why we did
mot say other things.

MR. CHAIRMAN: Scme
he points out.

. SARDAR SWARAN SINGH: We did
not way any other thing. We dealt
with the note as it was ang gave a
reply. T have placed a copy on the
Table of the House. It is for him to
form his judgment.

SHRI CHITTA BASU: Ip the course
of his reply he said that the United
N#tions has no:t equated Pakistan
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with India. My point is that it has.
SARDAR SWARAN SINGH: In
what respect? He is quoting from

an earlier statement. Unless he points
out the exact words of what I said in
reply, I cannot answer that. I am not
under cross-examination. If he wants
any information, let him get the in-
formation. -

SHRI CHITTA BASU: The text of
U Thant’s memorandum to the UN
Council President is an attempt to
equate India with Pakistan. What is
his interpretation? My interpreta-
tion is that it does equate both.

SARDAR SWARAN SINGH It is
for him to make any interpretation.
We have given our reply which is
clear and categorical and I  would
reguest the hon. Member to deal with
these important documents in greater
depth, not take a superficial view of
things. If he goes through our reply
carefully, I am sure he will agree
with me, in clame moments, that
this was the best reply possible .
couched in dignified language, putting .
across our position in clear and un- -
ambiguous terms.

SHRI CHITTA BASU: He has not

said anything about the releaseq of
Sheikh Mujibur Rahman.

SARDAR SWARAN SINGH: It
would be unfair on the part of the

hon, Member to treat this as a com-
plete document on the entire Bangla
Desh issue. We were dealing with
specific questions and raising points
in this manner and treating it iy this
manner is not serving the cause



15: \,u,ul.ny 22LernLivie Lo
[Sardar Swaran Singh]

which is dear to me ang to him. We

shoulq treat it in the background in

which this note was given.

{MRgr. DEPUTY CHAIRMAN in, the Chair]
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SHRI DILKISHORE PRASAD
SINGH (Bihar): Sir, the reported
finalisation  of the scheme to put and
observers on either side of the border
provides one more example and
clearest proof of the fact that the
United States is using the United
Nations for the furtherance of its
foreign policy, Either it be the Congo
or Korea, it is the same thing and
the same end is sought to be achieved.
Now, this time you will see that the
international community has been a
mute spectator of the butchery com-
mitted by the mad regime in Pakis-
tan, always aided and abetted by the
military junta of the United States.
Then, Sir, the following facts emerge,
that at the crucia] moment the Uni-
ted Nations faileg to intervene, that
the United Nations failed to react
even at Pakistan’s refusal t{o accept
the Red Cross contingent which
was willing to offer aid and re-
lief, that the United States was able
to manoeuvre the appo:ntment of one
person who was highly interested
against India and holding g most par-
tisan view—his brother was an Am-
bassador of Pakistan—that right
through this period the United States
hag been supplying arms. Now, all
these lead to the conclusion that the
US has teen trying to play the game
ang try'rg to use the United Nations
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as an instrument or tcol in the further-
ance of its policy, Now, may I ask
the hon, Minister what steps we are
taking in the lobbies of the United Na-
tions to counteract this vicious propa-
ganda which might ultimately be ex-
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tremely harmful to our national in-
terest?
SARDAR SWARAN SINGH: By

very clearly explaining our position
to the member-countries of the Unijted
Nations,

SHRI M. S. GURUPADASWAMY:
{(Mysore): After having heard the re-
plies to the various questions, I still
feel that the reply sent by the Gov-
ernment is rather negafive and de-
fensive. Why should my friend, Sar-
dar Swaran Singh, feel sensitive about
it? I do not know why we should
observe a sort of rigid framework in
our reply to the letter of the Secre-
tary-General of The United Nations,
and indeeq this opportunity should
have been taken by ug to 'make our
stand very clear. Sir, in this con-
text, why has not the Government of
India said that the letter from the
Secretary-Generall has come very
belatedly and so far the United Na-
tions has not condemned the geno-
cide, the atrocities, committed by the
West Pakistani Armed Forces in
Bangla Desh? And this should have
been brought to their attention, And
this is the first act of the United Na-
tions; if the United Nations hag to
act, they had to act in this way, they
had to take note of the atrocities com-
mitted by the West Pakistani Army
in Bangla Desh. The Government of
India has failed to take this oppor-
tunity of pointing out the lapse on
the part of the United Nations.

The United Nations has not played
any positive role, constructive role in
these matters. Sir, I endorse the view
expresseq about the letfer of the Uni-
ted Nations as “facade of action”, If
it is a “facade of action”, i; it not
desirable, is it not necessary to say
that the United Nations ought to play
its role in a way as it has played
its role i other parts of the world
before? Mr, Swaran Singh has sajd
that it is a fit'ing and an ideal reply.
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I woulg like him to look into the let.
ters written by the Government of
India in respect of other crises, the
language used at the time of the
Suez Crisis, the language used at the
time of the Korean crisis and so on. I
would like him to remember all these
things, What was the language used by

the Government of India? It was far

more positive. And at that time we
were not very much concerned with
those problems; they were : distant
problems. Still we tock interest in
them. But the Ilanguage used was
something different. Therefore, I say
that he ha; not done justice 1o the
letter he has received from the Sec-
retary-General. Even now, may I ask
him whether he would call the atten-
ticn of the United Nations and the
‘Secretary-General in  particulay to
the fact that there is fajlure on the
part of the United Nations, that we
deplore it and we condemn it?

SHRI LOKANATH MISRA:
{Orissa): Are you talking to them in
Hindi?

@R & fag : fav o ?

SHRI LOKANATH MISRA: To the
United Nations,

/YA a0 Ry © 1T qA ¥ g
¥ 94 FT @, 99 ¥ #W (9

Al

SHRI LOKANATH MISRA: I do
not think they understand our lang-
uage.

|AIIMT &% Tag : T ¥ g A3
FE FT AT ar |

All that I can say is that I ‘have
noted this dissatisfaction with our
reply. He has not asked me to say
anything more. !

The language shoulq have been
taken note of by you, I know you
are a studious person, If you care-
fully go through ‘our reply, you will
find that this is in reply to the me-

morandum that was given to us.
There are two documenis that the
Secretary-General produced, one {o
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us and to Pakistan, exact copy, and
the other is the letter that he wrote
to the President. In this ' we are
dealing with the aide memoire which
was given to us. We have put for-
ward our view in a very clear and
unequivocal manner. ‘And if he goes
through it very carefully he will re-
vise his opinion, I am sure,

SHRI BHUPESH GUPTA (West
Bengal): Sir, things may be going ac-
cording to the plan,”the plan of Isla-
mabad and Washington, Therefore, it
is necessary, Sir, to take a much more
deeper view of what has happened
and what has come to light so far,
and much 'more, I believe, is in the
offing, When the genocide was ac-
tually in progres; in Bangla Desh the
U.N. agencies kept quiet although Mr.
Yahya Khan’s actions amounted to or
meant clearly a violation of the U.N.
Charter, the Human Rights, the war-
jous Conventions opn Genocide and
various other Conventions alsg of
Internatjonal law and usage covering
a situation of this kind. The . UN.
agencies are completely silent, Even
the Secretary.General did not indi-
cate any kind of disapprovel to what
was happening except that he expres-
sed some sympathy while it is a des-
truction of g nation, Sir, I find that
periodicals like the Newys Magazine,
Time, Newswwek 'have come out with
bolg caption at their top page, “Mur-
der of the People”, and yet in the
very land from where these papers
come, the U.N. authorities ‘and the
Americans do not take note of what
their press has taken note of in tell-
ing the whole world. This Is one as-
pect. ‘Therefore, 'it iz a  deliberate
plan,

The other aspect of it is—you
will find that the whole thing is
synchronising with a certain metho-
dology. First of all two memoranda
were sent, one to us ang another to
Islamabad, as if it is an issue het-
ween India and Pakistan, ‘or as if we
are to be equated in his matter.
And then copies of the same memo-
randum were sent to the Security
Council. Sir, when the meeting of
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the Opposition leaders was held, I
pointed out there, and I repeat it
now, that this was a move for the
Security Council's intervention ynder
the aegis of the United States of
America. Now, things have gone a
step further. We fing that the United
Nations has endorsed the despatch
or sending of the so-called U.N,
Observers—actually American  Ob-
servers—and  America  has pre-
arranged this thing by offering one
million dollars. It is estimated that
three to four million dollars would
be the cost of sending these observ-
ers. It will be much more, On Pak-
stan’s side also, Yahya Khan says
that he will wage total war against
India. He says that if any part of
East Pakistan or East Bengal terri-~
tory is taken by India—how India
comes in, I do not know—it will be
total war; he has emphasised ‘total
war’. Knowing full well that Yahya
Khan is threatening total war against
India, this is being done. Now, Sir,
it is gignificant that ag the Mukti
Bahini is advancing and actions are
developing, this kind of UN. move
has been set in motion. Why? 1In
order to intervene in the internal
affairs of Banga Desh struggle and
create complications and also involve
India in it and justify Pakistan's
aggression  against  India,
Yahya Khan is clearly planning with
American support and weapons, as
an act of defence. (Time bell rings) Do
not ring the bell. I am finishing.
You tell me when you will ring the
bell anq I will arrange accordingly.

So. Kir. it is part of the plan for
Yahva Khan's war against India and
slternatively, it is in order to inter-
vene directly and obstruet and
thwart Mukti Bahini’s operations
there. This is how it chould be
viewed. If that is so, it is not
enough to say that we have rejected
it. Which Tndian will saceept this
king of decision to send U.N, Obser-
vers fo Rangla Desh? Tef us not
talk about it. It goes without say-
ing. But what steps are you taking

which
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against the Americans? That ig the -

issue. What is our dimplomacy now,
our political position in regard te
America, at least to expose America
before the world or at least to fore-
arm  our people politically and
otherwise to meet a combination of
that type which is developing? I
should like to know why the Gov-
ernment is not still saying that the
U.S. move in the United Nations is
considered by India as a hostile ac-
tion against our country, a deliberate
attempt to utilise once again the
U.N. institutions and agencies with a
view to furthering the ends of
aggression or an aggressive war Or
war-like action against our country,
a peace-loving nation. Why is it not
said that the U.N. move here is
intended to come in the way of those
people who are trying to honour the
U.N. Charter of human rights and
fighting for their freedom? Why is
the Government not taking action
against U.N. agencies in our country?
They are sending observers there
in 173 centres or so, What about the
Americans in this country? Those
who are functioning under the Ame-
rican Government here should be
treateq as enemy agents and they
should be immediately interned, if
possible. If we do not have the law,
well, stop the functioning of their
establishments. Ask them to with-
draw. Cancel their visas and permits
for staying in the countrv. Ask them
to go home. Sir, it is a strange
thing, The United Nations is send-
ing Americans and the Americans
have got people here also. They are
spreag all aver the country. These
two sets of observers, one official
and another unofficial, will trvy to
work in unison, ag has been always
seen in the past. in order to create
sreat rommlications for Tndia. This
ts a clear vlan TFinallv T would say
that America is trvine to intarnation-
alice the issue and make it an Indo-
Pakistan issue rather than an issue
hetween the liberation forces in
B-nela Desh ana those people who
are trving to ~nslave them. Once
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again we have the repetition of his-
tory. It is a serious matter. I re-
gret our Foreign Affairs Ministry is
not alive to the implicationg of thig
move which is planned with a view
to preparing ground for something
more drastic, something more crimi-
nal, against our country. We should
pick up courage against the Ameri-
cans and tell the Americans that we
are not only protesting but we are
taking action. T am sure the Ameri-
can people and the peace-loving peo-
ple of the world will support us. Let
us not talk about international com-
munity vaguely. I do not know the
address of international community.
Where is it? In this open inter-
nationa] community there are people
who are sympathetic to us, there are
people who are provoking war
against us, there are people who are
supporting genocide. Let us not use
this vague, sweeping, expression.
Today draw a line and fing out who
are for us, who are against us, find
out who are against the Americans
anu this plan of war and aggression
against our country. Thig has to be
boiue 1 mind. Now all this talk ot
war by Yahya Khan is another signi-
ficunt thing. They want to create a
war so that they can raise the issue
of security of this region being
threatened and therefore the matter
should be discussed in the Security
Council. Pakistan authorities, it is
said, would welcome 5 discussion in
the Security Council. The Americans
have said in Washington, “We are
very happy there is a ray of hope”.
Therefore, all preparations are com-
plete. So 1 demand a radical and
thorough revision or modification of
our stand, political and diplomatic
stand, with regard to the United
States. We must pin down the real
culprit in this matter internationally

speaking, and that culprit is the
United States of America. Actions
call for diplomatic, political and

practical action and we should start
with practical action here bv rancel-
line gome of the visag of the Ame-
rirrns  snappine some of the trans-
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actions with the Americans and
packing off home some of the Ame-
ricans, and telling the world we are
also ready to meet the situation, to
meet the challenge, which the Ame-
ricans have flung at us, at the secu-
rity and sovereignty of our country.

SARDAR SWARAN SINGH; I
have heard very carefully his wviews
and his analysis of the situauion.
With part of his analysis I agree al-
though I must say clearly that I do
not accept the validity of the reme-
dies that he has suggested. In this
particular case our primary attention
shoulg be concentrated on dealing
with the difficult question of Bangla
Desh. And we are gratefu) te those
countries which understand our view-
point and we have menhtioned it to
them. BEven with those countries
that are opposed to us or which do
not see fully our viewpoint, our
effort at the present moment should:
be to explain our viewpoint and try
to win them round to our view. And
we must not start too many fronts
and we should concentrate on the
main problem that is before us. And
in the United Nations we have al-
ways to distinguish between the
actions taken by the Uniteq Nations
organisations as such and the indivi-
duals connected with those organisa-
tions, We are a member of the
Uniteg Nations. Sp are other coun-
tries which are friendly to us. There-
fore, we cannot in a sweeping manner
say that the entire ¥, N. is against
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us

SHRI BHUPESH GUPTA: When
the U.N, Secretary-General acts dn
behalf of the authorities...., that is
the question. Have you said that all
these things are done illegally?

SARDAR SWARAN SINGH: The
Secretary-General has given a memo-
randum to us and we have very
clearly spelt out our position. Both
the documents have been published
and the entire international commu-
nity can see our reaction to the sug-
gestiong made by the Secretary-
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General. I wowd at this stage again
appeal . . .,
SHR1 BHUPESH GUPTA; The

Secretary-General is not acting in his
private capacity. He is acting in the
capacity of Secretary-General and ne
is utilising the UN agencies, and also
the UN is negotiating the financing
of this thing. And the Americans
will mak- over the money to the UN
agency. How can you say that the
U.N. is not being dragged into? I
say that is illegal. So say that it is
being illegally done.

SARDAR SWARAN SINGH: In the
United Nations, if anv moves are
made, we have tp tackle them vigil-
antlv as we have tackled this move
in a vigilant manner. The proposal
is practically out. If there are any
other moves, we should deal with
them rather than ~dopting an atti-
tude of condemnation in a sweeping
manner to evervthing in which the
UN expression is used. That. T am
afr~id. will not be a very wise ap-
proach and will not he in our nation-
al interest.

MR. DEPUTY CHAIRMAN:
Rajnarain,

it TR T

SHRI NIREN GHOSH. Where does
our Party come?

MR. DEPUTY CHAIRMAN: Why?

SHRI NIREN GHOSH (West Ben-
gal): 1 do not mind Shri Rajnarain
puttng a question.

MR. DEPUTY CHAIRMAN. I have
call~d Shri Rajnarair, You will come
after that.

SHRI NIREN GHOSY™.
consult us at least.

Shri

Cefry

Vou should
HY AT : = v oy
fo &w S oy ATy e R B oy o

SHRI NIREN GHOSH: Under what
convention you are doing that?

MR. DEPUTY CHAIRMAN: It is
not that we have to call Party-wise.

| RAJYA dABHA |
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This is Calling Attention. Please sit
down.
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(Interruption by Shri M. N. Kaul)
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(fazre)

SHRI M. N. KAUIL (Nominated):

How is that relevant?
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7T T %Y,99 gfaeg €T T s dvar Iw
# wfafesa frar, 57 wslla &1 "gw
F1, HATAT AT &7 qF1C &7 Sfafesa
oo s, ag S wTHAE | Al I3
1 arfe @W 1 9%, 99 A g0
FXAT ATAT 7 | ST AT =fzw o
SEFT IR TZTIEY WA | FATAY
TG &1 T & Y Q9 aEe
¥ &Y, S AR I9Ez 1 d), oafer
FISE 7 Y, 987 &7 @ T A, I
QIS T FT TCHRT 4 741 qE1 7 ?

ot yamfa (& &, wa =
EIL

i UK AR@Y ;. qIT F9T7 T
AT LA AE fa3rdd ? agImay
farma @ A g F oy agw &
ferg a7 Wi @ E 1 @Y # Az
ST AEATE A ag e § iy e
ST % F AT FRTE SN w0 yeEary §
Gaagr fFargar 3y w1 g ey A
w99 Bafam walun g awr |
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TN FTAZHLIS ] § T IAT |TEAN
g1 o S fag ST AT g@ Ay SaFrd
A ZT T ag TV gl § qw o, A IfF T
et & 9 & F9 &1 o = & va-
a3 7 fawrerr 8 foF g 7 w1 fE
FG 3, TO AT ' HTFAT W, AAIT &,
araq &7 faear @ E 1 @ W al,
wraar &Y fasa™ AT gaTe 3w 99
T8 2, g ¢ wiaw ¥ wfas e
FTOFT L QT AT 7 AT AR &
T HAT F QT 9T GTeL F41 Far |
T AW aAF QAN A GH TR E
fo gva g fs w ag & fo=a =1
AT FT GGF K 037 fgar s a@ &
AT & (A7 W Ay T Ag ARG A
LRI AT HT GAT FT TF & Fad
Y g7 @Y & AICIRT G F 91 gW
ARTE &1 WY F1 &7 gaare & 2T
SARDAR SWARAN SINGH: Sir, on
the first question I have already given
my comment. The words ‘“Bangla
Desh” will also get current in the in-
ternational community and we are
using it incur Parliamentary proceed-
ings. Members have already taken up
this expression. It will {ake some

time before this expression hecomes
more current and mors popular,

o ARATTQA . AT 7
SARDAR SWARAN SINGH: We
should continue our efforts. The hon.

Member’s intervention is also a con-
tribution to a certain extent.

Now, Sir, about the second ques-
tion my reply is an emphatic ‘no’,
when he says that we are coming in
the way of Bangla Desh being recog-
nized by other countries. This is an
absolutely unjustified svggestion and
T do not know what is the basis of his
making that insinuation

SHRI GODEY MURAHARI (Uttar
Pradesh): If you do not recognize,
who also will recognize?

SARDAR SWARAN SINGH: The
question of recognition has been dis-
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cussed so very often. I am not going
to enter into a debate on that while
answering this Calling Attention
notice,

About our raising the gquestion of
enocide in the UN forum, I would
like to inform the House that we have
raised this question of genocide in
the ECOSOC and we have made very
clear statements about the culpabi-
My of the military rulers in perpetra-
ting attrocities which amount to geno-
cide, We have explained that posi-
tion in the ECOSOC, which is the
forum where the questions of human
rights and these problems are dis-
cussed. This meeling was recently
held in Geneva,

The fourth question is the ingenious
distinction that he is trying to make
between total rejection and total op-
position, He forgets ihat total oppo-
sition in the context when Opposition
parties oppose, is totally different
from the implication thereof when a
sovereign country opposes anylhing
in the international context. This ex~
pression which is used in the context
of internal matters in a Parliamentary
set-up where Opposition parties op-
pose, I think, is not applicable when
sovereign countries oppose any parti~
cular thing. It is another word for
rejection. I would request the hon.
Member to alter his vocabulary in
this respect. I know he feels frustra-
ted when his opposition is not yield-
ing any results but a national oppo-
sition of a  microscopic minority
is naturally different from an oppo-
sition from a soverein country, There
is a great deal of difference.

‘Then, Sir, lastly he is in his tradi-
tional role, acting as a prophet of
doom. He says that we will accept
the induction of UN. observers. 1
do not know why he should always
import his pessimism when we have
clearly said that we will not accept
it, we are opposed to it and this is
our position. He should also held us
rather than create an impression that
we are not firm on this issue, This
is not helping us in continuing our
resolve to oppose this,

Then, Sir, he has asked about the
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Prime Minister’s statement. I have

also read a press report. It has got

nothing to do with the present Call-
ing Attention Notice.

o AR A, oF T
FT qqTT 741 AT OF 247 aArglgaTa
F FIT ST AHIAT TAIT &1 AT A
g, Su% [0y ¥ IRT g A
To o Alo 1 §3 far (& | AT
Al AT 4 ZEF AR K TT AT T
THALEAT T GHIAT T G AT
A I W4, 99 g A e
o FTHT T T |
SARDAR SWARAN SINGH: We
are at this moment discussing & me-
morandum that was given by the
Secretary-General for locating his re-
presentatives on the other side of the
border. This does not mean that our
reply is comprehensive. But I would
also like to take this opportunity of
informing the hon. House that we
have taken up the question of release
of Sheikh Mujibur Rahman with seve-
ral countries of the world and we
have also said that any attempt to go
through a force of trial will only
make the situation even more com-
plex and this will not be a fruitful
way of dealing with the situation.
Y ARATCA ;77 Y faEr——
oy 97 e @Y arerET

s Syewafa . aweRTET S
Sl

wrerY o fag o oaaT a€) Ay
O . IAVAwAE aTsw ¥ GHY
s N Tomre #9E |

o TN gEdeee ST

XIEFF  CTTYRM AT A war R
SHR! VTREN GHOSH: Will the

hon, M’ ~‘<ter listen to me?

SARI °7 SWARAN SINGH: Please
address - Chair,

SHRT "TREN GHOSH: Yes, through
the Ch- ~ am addressing you.

Sir, ¥ Bhupesh Gupta said certain
things °? the hon, Minister in his
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reply said that he 1s with his analysis. | thing has

Now the analysis that he made 1s that

the U.S. Government j3s acting un-
friendly towards our country. This
proposal 1s a sort of hostile act. So,
1t 13 already settled that the hon.

Mnister takes this action of the U.S.
Government as an unfriendly act. Now
the question comes, you will remem-
ber, that the Calling Attention is re-
garding the posting of U.N. observers
in Bangla Desh. In his reply, he Las
said about the posting of U.N. obser-
vers on the other side of the interna-
tional border, but the Calling Atten-
tion 1s about the posting of U.N. ob-
servers in Bangla Desh. It is good
that we have rejected any posting of
U.N. observers on our side of the bor-
der, But the question what happens
it observers are posted on the other
side of the border and that is what
precisely the Calling Attention 1efers
to. The press reports are there that
the U.S. Government has finalised un-
ilaterally even the terms of observers,
cost etc. Now, will the hon. Minister
reply whether we accept the posi-
tion that the Secretary-General can
post a team of abservers of his own
in the name of the U.N. on the other
side of the border because, Sir, such
a team of observers is likely to give
clearance to Gen. Yahya Khan on all
subjects and will make cbservations
against India. That is precisely the
purpose for which they are being
posted on the other side of the bor-
der. If the Secretary-General
cannot act on his own, will
the Government sce to it that
the UN Secretary-General does not
accept such a proposal? In this copnec-
tion I would also hike to ask what is
the position of the Soviet Union
because I have seen reports that the
Soviet Union, if it is sought to be
pushed through the Security Coun-
cil, is likely to nip the proposal in the
bud but whether the Government will
take us into confidence and tell us?
We need the Soviet Union’s help on
this question because it is they, being
a Permanent Member, even if the
mayority supports it, it can be vated
ot by them only. In the Secretary
General’s aide memoire a pernicious

1 pwM™m,
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question of territorial integrity and
selt-determination have been counter-
posed. 1 have carefully seen the
1eply, So far gs 1t goes, 1t 15 good
but 1t embraces a larger question also
about Portugal’s claim on Goa. We
took Goa as part of the countiy.
Does the Secretary General mean that
territorial integrity means that Goa,
Angola, Mozambique or if any part
becomeg 1ndependent, then it comes a
question of the territorial integrity of
the State of Portugal? For him fto
suggest such 5 question on the
guidance of the US is not correct, I
would say that the UN Secretary
General has not acted 1n his own wis-
dom He has acted under the guidarce
of the US Government, Is 1t a fact
or not? It 1s 3 shameful 10le in
which the UN Secretary Geueiral has
landed himself, because he could have
asked the UN Security Council to
take up the question of total suppres-
sion of the people in the world,
genocide and total suppression ot the
people. The UN Secretary General
could have taken up that question.
Instead he 1s gomng on creating alibi
at the behest of the US Governmént
for the Pakistani aggression against
Bangla Desh, It ;s a literal aggres-
sion, nothing else That being the
position, may I know if the Govern-
ment would remember the dangerous
connotation that 1s bemng sought to
be given by U Thant by posting the
question of self-determination and
territorial integrity in thig matter?
All along the US 1s trying to dominate
and 1s trying to just confuse the issue
and just by pass the 1ssue of fieedom
struggle of the people of Bangla Desh
and put an iron curtamn on it and to
internationalise the issue in such g fa-
shion that the people of India are put
, in the wrong and the freedom struggie
‘ is suppressed. So this position should
| be made clear and I would also like to
knoy the position of the Sovier Union
on certain of these questivns 1f he
could tell us,

SARDAR SWARAN SINGH: I
would Iike to say that the posting
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of the UN Observers where the Obser-
vers may have some roll other than
purely humanitarian adminisiration of
relief for sufferers is a matter which
will  require the approval by the
Security Council but the representa-
tives of the UN High Commissioner
for the Refugees can go to any coun-
try on a bilateral basis. As I men-
tioned in the House some time back,
there are 5 representatives of the UN
High Commissioner for Refugees and
they are also in Delhi and they are
the focal point for the relief that is
given by other member-countries of
the UN and they are helping in the
transmitting of that relief to India.
There are representatives of the UN

High Commissioner for Refugees 1n
Bangla Desh also. So even on a
bitateral basis the representatives of
the UN High Commissioner for

Refugees can be located because their
task will be purely humanitarain,
administration of relief and also to
ensure, in the case of Bangla Desh it
can be that whatever relief is given
to Bangla Desh does not go to
strengthen the military regime but on
the other hand is utilised for the
genuine relief of refugees. But if the
observers have any other role it will
require the approval of the Security
Council and this has not yet come up
before the Security Council, We have
explained our position to the member-
countries of the United Nations
Security Council that posting of cbser-
vers on Indian territory will be 1e-
garded by India as an unfriendly act
and this ig the position that we have
consistently taken with all countries
and our assessment is that this is hav-
ing its effect.

About the position of the USSR, 1
cannot spell out their position because
everything will depend on the formu-
lation of any perticular Resolutlion or
proposal in the Security Council and
it is not customary for any country to
announce their position on a hypothe-
tical basis but we do presume that our
viewpoint will be appreciated not uwnly
by USSR but by several other coun-
tries,
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The next point that he has asked is,
he bas given his interpretation of
territorial integrity. If this expres-
sion is stretched then it could also
embrace territories like Goa, Mozam-
bique or Angola, I would like fo
clarify if the hon, Member is not al=-
ready aware that so far as these terri-
tories that he has mentioned are con-
cerned, these are under colonial do-
mination and there are several Re-
solutions of the United Nations clear-
ly spelling out that a metropolitan
country cannot purely on =a legalistic
or juridical basjs befool the interna-
tional community by saying that their
colony is purt of the metropolitan
area. There are clear Resolutions of
the United Nations and the United
Nations have all along proceeded on
this basis. There are very clear and
unambiguous Resolutions and formu-
lations in the United Nations in the
General Assembly, in the Committee
of 24 and in several other forums,
where this position has been fully
clarified,

I would at that end appeal to hon.
Memberg that our attitude should
take into Consideration the fact that
we are also members of the United
Nations, we should not take deliberate

postures typ denigrate the United
Nations and the international ecivil
servants, We may not always agree

with what a particular international
civil servent may have to say or with
his assessment; in that case we will
be perfectly justified in putting across
our viewpoint but I would appeal to
hon. Members to avoid mentioning in
disparaging terms the action of inter-
national civil servants, aprticularly
the person of such a high dignitary
! as the Sccretary General. Every
‘ human being is likely to err we may
\ not agree with his judgment but it
( will not be wise to say that the action
! that he is taking, is under the inspira-

tion or guidance wof some other coun-
try. I think this amounts almost to
abusing the Secretary General and
it is my duty to mention very clearly:
that this is not and cannot be the
. Government attitude because we hold
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the Secretary General U Thant in
high respect, not anly ag the nighest
\ authority in the UN but alsg as a not-
&d Asian, Therefore I would appeal to
the hon, Members to show some res-
traint when they describe the actjons
of Secretary-General, U, Thant.

\ ﬁ‘
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND Accounts (1969-
70) oF THE CENTRAL INLAND WATER
TRANSPORT CORPORATION LimiteD,

CALCUTTA AND RELATED PAPERS

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI OM MEHTA):
Sir, I fay on the Table, under sub-
section (1) of section 619A of the
Companies Act, 1958, 5 copy each of
the following papers (in English and
Hindi) : —

(i) Thirg Annua) Report and Ac.
tounts of the Central Inland Water
Transport Corporation. Limited.
Calcutta, for the year 1969-70, toge-
ther with the Auditors’ Report on
the Accounts and the Comments of
the Comptrolier and  Auditor-
General of Indig thereon.

(ii) Review by Government on
the working of the Corporation.

{Placed in Library. For (i) and
i) see No. LT-767/71,

ANNUAL REPORT AND Accountg (1969-
70) or THE INDIA TOURISM DevELOP-
MENT CORPORATION Limitep, New
DELHT

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SHRIMATI
SAROJINI MAMISHI): Sir, I lay on
the Table, under sub-section (1) of
section 618A of the Companies Act,
19568, a cenv each of the following
papers (in English and Hindi): —

(i) Fifth Annual Report and Ac-
counis of the India Tourisrn Deve-
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lopment Corporation Limited, New
Delhi, for the year 1969-70, toge-
ther with the Auditors’ Report on
the Accounts and the Comments of
the Comptroller ang Auditor-
General of India thereon.

(ii) Review by Government on
the working of the Corporation,

[Placeq in Library. For (i) and
(ii) see No. LT-769/71.]

NOTIFICATIONg UNDER THE CUSTOMS
AcT, 1962 anp THE CENTRAL EXCISES
AND SaLT Act, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): sSir, I
lay on the Table a copy each of the
following Notifications (in Engl_lsh
and Hindi), ot the Ministry of Fin-
ance (Department of Revenue and
Insurance) under section 159 of the
Customs Act, 1962 and section 38 of
the Central Excises and Salt Act,
1944.

(i) Notification G.S.R. No. 972,
dateg the 26th June, 1971, publish-
ing the Customs and Central
Excises Duties Export Drawback
(General) 34th Amendment Rules.
1971.

(ii) Notification G.S.R. No. ?73,
dated the 26th June, 1971, publish-
ing the Customs and Central
Excise Duties Export Drawback
(General) 35th Amendment Rules,
1971,

(iii) Notification G.S.R. No. 974

dated the 26th June, 1971, publish-
ing the Customs and Centra}
Excise Duties Export Drawback
(Genera]) 36th Amendment Rules,
1971.

(iv) Notification G.S.R. No. 975,
dated the 26th June, 1971, publish-
ing the Customg and Central
Excise Duties Export Drawback
(General) 37th Amendment Rules,
1971.

[Placed in 1library. For (i) te
(iv) See No. LT-851/71.]



